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‘Strt Tan ‘Singh:

Bhri Maurya:

Shri P. L. Barupal:
Shri P, H. Bheel:

Shri Mimmatsinhji:

Dr. Ram Manohar Lohis:
-Shri Nath Pai:

Shri Bagri:

Shri Daljit Singh:

Shrj Sadhu Ram:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Central Government Scheduled Castcs
and Scheduled Tribes Employeces
Welfare Association (Regd.), New
Delhi submitted a memorandumn to
him on the 3rd March, 1966 on the
gubject of reservation of posts in
Government services for the Schedul-
ed Castes and Scheduled Tribes; and

‘(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. S.
Naskar): (a) Yes, Sir.

(b) Government of India have not
found it possible to accept any of the
demands made in the abowe memo-
randum.

Telegraphic Communications ¢to mmd
from Tripura

*1628. Shri H. N. Mukerjee: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that the
telegraphic communication to and
from Tripura has been of late subject
to ‘much dislocation; and

(b) whether it is also a fact that
such breakdown is due to the diver-
sion elsewhere of transmission machi-
nery intended for Agartala, Tripura?

The Minister of State in the Depart-
mewts of Parliamentary Affairs aad
Osmmunications (Shri Jaganatha
Bwv): (a) No.

(b) Does not arise.
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Motor Boat Workers.

5122. Shri A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government are aware
‘that the motor boat workers at Balia-
patam, Cannamore District are not
getting the minimum wages fixed;

responsible;

(c) whether it is a fact that the
increase in line bhatta and bonus are
some of the demands put forward by
the workers;

(d) the action taken by the Labour
Department and the result thereof;
and

(e) whether Government propose to
take immediate steps to implement
the minimum wages to those workers?

The Minister of Labour,
ment and Rehabilitation (Shri
Jagjivan Ram): (a) The Motor Boat
Workers' Union, Baliapatam raised a
dispute regarding non-payment of
minimum wages and bonus for the
year 1964 and increase in line bhatta
etc. with the managements concerned.
The District Labour Officer, Canna-
nore intervened and the dispute was
settled in a conference held on 26th
November, 1988. As per the terms of
agr t the mana ts agreed to
pay a flat rate increase of Rs. 7.30
per month to all workers over the
then existing rates.

Employ-

(b) The Union representatives were
advised to file claim petitions regard-
ing the non-payment of minimum
wages.

(¢) Yes.

(d) The Labour Department of the
Kerala Government initiated concilia-
tion pr di The dispute regard-
ing bonus was settled. The demand
for increase in line bhatta was not
pressed by the Union.

(e) The workers and the Union re-
presentatives have been advised to
file claim petitions in the Labour
Court for minimum wages so as 0
facilitate appropriate action being
taken.





